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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 65 of 2022. 

 
 Hasina Begum 
 
 -vs- 
State of Assam. 
 

Advocate for the Petitioner:- Mr. P. Hazarika. 
Advocate for the respondent:- Addl. P. Hazarika. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 06.04.2022.        
 This Bail Petition filed for the accused Hamid Seikh, Aslam Seikh, Jamir 

Dhali, Ghanashyam Gupta, Mantu Chamuwa and Kiran Das, u/s- 439 Cr.P.C, in 

connection with Biswanath Chariali P.S Case No. 25/22, u/s- 120(B)/420 IPC and 

section 51 of Wild Life (Protection) Act. , today is fixed for case diary. 

 Seen the report of the Investigating Officer. 

 Heard the learned counsel appearing for the accused as well as learned 

Addl. P.P. 

 The case against the accused Hamid Seikh, Aslam Seikh, Jamir Dhali, 

Ghanashyam Gupta, Mantu Chamuwa and Kiran Das in brief is that on 02-02-

2022, at around 2.30 PM, based on a tip off from IBI Biswanath, to the effect 

that a person namely Aslam Seikh of Ambari is supposed to sell a Rhino Horn, 

vide Biswanath Chariali P.S GDE No. 33 dated 02-02-2022, a police team led by 

Addl. SP(H.Q) put an ambush and apprehended one person namely Aslam Seikh 

from Ambari. Thereafter conducting search operation, one suspected Rhino horn 

was recovered from his possession. On interrogation he said about involvement 

of Hamid Seikh, Ghanashyam Gupta, Mantu Chamua, Jamir Dhali, Aslam Seikh 

and Kiran Das in the conspiracy of selling suspected Rhino Horn. 

 Accordingly, Aslam Seikh was asked to call Hamid Seikh and Ghanashyam 

Gupta over phone and accordingly they came to meet Aslam Seikh for their 

illegal business purpose, whereupon they were apprehended by the police. On 
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interrogation of Hamid Seikh, he disclosed that Jamir Dhali gave him the Rhino 

horn for selling at a high price. Accordingly he collected the Rhino Horn and gave 

it to his brother Aslam Seikh for finding purchaser for selling the Rhino Horn. 

 After that, Hamid Seikh was asked to call Jamir Dhali over phone for 

business purpose. Accordingly, Jamir Dhali came to meet Hamid Seikh and then 

he was also apprehended. On interrogation, Jamir Dhali told that Mantu Chamua 

had given him the said Rhino Horn for selling and he had taken the Rhino Horn 

from Mantu Chamua and handed over to Hamid Seikh for selling. Thereafter the 

police party apprehended Mantu Chamua from his home. On Interrogation, 

Mantu Chamua stated that he and Jamir Dhali had purchased the suspected 

Rhino Horn from one person from Kolabari under Gohpur Sub-Division. 

 In that respect Inspector of Police Sanjit Kr. Ray of Biswanath Chariali 

Police Station, lodged the ejahar giving rise to Biswanath Chariali P.S Case No. 25 

of 2022 and after that the apprehended accused persons namely Kiran Das, 

Hamid Seikh, Aslam Seikh, Jamir Dhali, Mantu Chamua and Ghanashyam Gupta 

were arrested and forwarded to the court and thus since 04-02-2022, they have 

been in judicial custody in connection with this case.     

 It is submitted on behalf of the accused that the accused persons are 

totally innocent and that they have been in judicial custody since 04-02-2022. 

Therefore it is submitted by the learned counsel appearing for the accused 

persons that they should be enlarged of bail considering the length of detention. 

 It is found from the report of the investigating officer that though on 26-

03-2022, he was appointed as the investigating officer of the case, as he was on 

leave, he received the case for investigation on 28-03-2022 only and that the 

investigation is going on. The investigating officer has further raised objection on 

the bail prayer of the accused persons stating that if the arrested accused 

persons are released on bail they may hamper the further investigation. 

 The case was originally registered as Biswanath Chariali P.S Case No. 

25/22 and subsequently it was handed over to the Divisional Forest Officer, Wild 

Life Division, Biswanath. 

 Considering the serious allegations against the accused persons that the 

horn of Rhinoceros was recovered from their possession, I find it is not a fit case 
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to allow the bail prayer made for the accused Hamid Seikh, Aslam Seikh, Jamir Dhali 

Ghanashyam Gupta, Mantu Chamuwa and Kiran Das at this stage. Accordingly, the 

bail prayer is rejected. 

                     


